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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
*hH

C.a.349/87.  Dt.of Decisicn : 03-03292

A.V,.Cmprakash : «s Applicant.

Ve

1. The General Manager,
{Telegraph Traffic),
Hyd. Telecommunications,
Central Telegraph Cffice,
Sec'bad.

2. The Chief Superintendent,
Central Telegraph Office,
Hyderabad-1.

3. The Superintendent,
Central Telegraph Office,
Sec'bad=3, .+ Respondents,

Counsel for the applicant ¢ Mr.P.B.,Vijaya Kumar

Counsel for the respondentg

CORAM: -
THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

THE HONIBLE SHRI B.S,JAI PARAMESHWAR : MEMBER (JUDL.)

2/~

Mr.V.Rajeswara Rao.Adﬂl.CGSF}
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ORDER ‘

ORAL CRDER (PER HCN.Mr.B3.5.JAI PARAMESHWAR : MEMBER (JUDL.))}I

Heard YMr,P.B.Vijays Kumar, learned counsel for
the applicart and gf.V.Rajeswara Rao, learned counsel for !
the respondents,
2. The applicant herein worked as Exgra-Departmental -
Messenger from 1979 till 18-9-82. After Bifurcation of the ||
department to post and telegraph he was appointed as Telegrapé'
Man on Traffic basis vide proceedings No.ES-57/VI dated

18-9-82 (Annexure-2) along with 4 others, He worked as such

ti{1l 27-10-86. His services were terminated vide proceedings
dated 25-10-26 w.e.f., 27-10-86 on the ground that he joineéi
the service on féke certificate of his educational qualificatiqg
But the applicant susmits that no enquiry was made to prove
the grounds on which ;é termination order was issued.
Subsequently, the respondents department re~engaged 4 others
but not the applicant as he had not qualified in the Sth

standard for re-engaging him as Group-D staff. .The other 1

4 were re-engaged as they possesgbthe necessary educational

gualification.

3, This OA is filed to set aside the proceedings No.Rectt)

]
I

T/Man/1965/90 dated at HD-1/ dated 25-10-86 by holding the same
as illegal, ar¥itrary and discriminatory and consequently
order his reinstatement together with Wmack wages, continuity of

segvice and all other attendant benefits on par with similarly

situated persons.
4, A reply has been filed in this OA. Para-6 of the

reply is very relevant. This para reads as kelowt-
"It is submitted that the appliéant sumitted a
reprasentation on 10-08-1988 stating that he had
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passed 5,5.C, and requested for reinstatement as |

Casual Labourer, The applicant was asked to producé

the original certificate and on verification it was‘

found to be genuine, However, as there were no I

vacancies of Casual Mazdoor, he was offered part-ti&l

employment at Telegraph Office, Sainikpurf as a las£

and final chance, which he refused, After keeping |
o

silence for 8 years, the applicant subkmitted a
representation on 26-3-96 and on 7-5-96 requesting
to consider him for Group=D appointwment. The appliF

did not approach R-2 so far to collect his original
certificate® ., : E
5. FProm the above it appears that the applicant had I

produced a SSC certificate along with his representation ‘J
I

dated 10-08-88, As there was no vacancy of Groﬁp—D at that
time he was offered part~time employment in Telegraph Officq“
Sainikpuri. But the applicant refused to accept that offer@
Thercafter he filed representatiorsin 1996 i.e., after aboug

8 years. i¢ appears no action has beeh taken on those |

representations. |

6. This OA is filed immediately after—that thereafter!

for the relief prayed for which has been indicated akove,
|

7. The applicant should have taken the part-time jom

offered to him in the year 1988 when he produced the SSC L

certificate, But unfortunately he did not gake up that jok
;

and refused the same, He should have atleast accepted it aﬁd

-2 L
ask/for appointing him 8o Group-D post. But the spplicant ﬂ
| H

summits that there is ho proof of hié®ing refused that part4“ime

jone. “
|
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with law preferably gxix giving hém weightage for his eTrlier

4=

8. Be that as it may, the applicant has approached

this Tridunal only in 1996 after about # years. Hence,

at this juncture it will not e possible to grant him
the relief for appointdng him from 1988 onwards and pay

him the back wages. Under the circumstances the only

relief that can be given to him is to give a direction to

the respondents to re-engage him as a‘casual laeour in the

vacancy that i3 avaidable or in the next vacancy that will

arise in future. Soonafter his re-engagement as casual [labouj

his case should »e considered for regularisaticn in accd

service rendered »y him.

In the result, the following direction is giveni-

9.
The applicant should be re-engaged as casual labkour

in the vacancy available now or if no vacancy is available noT
|
t

he should ke re-engaged as casual labour in the next imtedia

vacancy that arises in future. On his re-engagement his case

should ba considered for regularisaticon in accordance with th

law .giving due weightage to his past experience.

10. With the awove direction the OA is disposed of.

No costs.
.S.JAL T ESHWAR) (R. RANGARA.TAN)
MBER(JUDL.) MEMBER (ADMN., ) ]
7 . 1
q ‘ Snageg * The_09th March, 1999,
Toictated in theOpen Court) éh“$r
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Copy to:
1. HDHN
2. HHRP|M(A)
3. Hes3ap m(3)
4y D.AB) 7
5. SPARE o~
{
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